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of ships on West Coast o f Konkan was 
done by Bombay Steam Navigation
Company and by M/s. Chougule 
Steamship Company prior to 1978. 
This service was nationalised in 1978. 
Prior to nationalisation, ships of Bom­
bay Steam Navigation Company used 
to call at 20 ports and that o f Chou­
gule Steamship used to call at 18 
Ports. Afttir nationalisation, ships are 
operated by Mogul Lines and since 
October, 1977, ships of Mogul Lines 
are calling on at four .ports on this 
line. Employees of Mogul Lines are 
reported to have gone on strike since 
Monday, the 20th March, 1978. This 
is the peak season of the traffic o f the 
year. The people of Konkan living in 
Bombay want to rush to their respec­
tive homes for Holi festival and be­
cause of the strike, considerable incon­
venience will be caused to them. I, 
therefore, request the Minister and 
the Government to take immediate 
action in the matter to end the strike 
and direct Mogul Line to meet the 
demands o f the employees and in the 
meantime, make alternative arrange­
ment to operate the ships and avoid 
inconvenience that is being caused to 
passengers.
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IZJM hrs.

PUBLIC SECTOR IRON AND STEEL 
COMPANIES (RESTRUCTURING) 
AND MISCELLANEOUS PROVI­

SIONS BILL—Contd.

MR. SPEAKER: We take up fur­
ther Clause-by-Clause consideration of 
the Public Sector Iron and Stud 
(Restructuring) and Miscellaneona 
Provisions BilL
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THE MINISTER OF STEEL AND 
MINES (SHRI BIJU PATNAIK): Mr. 
Speaker, Sir, Yesterday, we went upto 
Clause 0 of the Bill under considera­
tion. I saw the record of the proceed­
ings where I had accepted Pandit D.N. 
Tiwary’s amendment. But Mr. Ste­
phen raised an objection to the word­
ing of that. With the permission of 
the House, I would like to substitute 
Pandit D. N. Tiwary’s amendment as 
follows. 2 move:

Page 3, lines 40 and 41—
For “shall stand transferred from 

Bokaro Steel City in the State of 
Bihar to Bhilai in the State of 
Madhya Pradesh.”

substitute—
“may remain at Bokaro Steel City 
or be transferred to Ranchi ”  (44)
The words “shall stand” may be 

deleted.
SHRI D. N. TIWARY (Gopalganj):

I accept it.
SHRI A. K. ROY (Dhanbad): On a 

point of order, Sir. Yesterday, 1 had 
also moved an amendment to this 
Clause 6. The hon. Minister said that 
if there was some technical objection 
to Mr. D. N. Tiwary’s amendment, he 
was ready to accept my amendment

SHRI BIJU PATNAIK: I said it  
But the Chair had said that it was out 
of order. Only these two words “shall 
stand”  have been deleted as pointed 
out by Mr. Stephen.

SHRI DHIRENDRANATH BASU 
(Katwa): But his amendment was a 
accepted by the Minister.

SHRI A. K ROY: The Minister
accepted my amendment. He said 
that if there was any technical objec­
tion to that amendment, he was ready 
to accent my amendment. This is 
what he said. Within 24 hours, nothing 
has happened. Today, he cannot go 
back.

MR. SPEAKER: There is nothing
like that. This is what he said—I 
am reading from the record:

“ I may say, if this is not legally 
accepted, if that is your finding, I 
am prepared to acotipt the amend­
ment o f Mr, A. K. Roy.”

The only objection that appears to 
have been raised is that the word 
"shall”  may create trouble. That is 
what was raised by Mr. Stephen, and 
rightly too. Sometimes, even the 
word “shall” is interpreted as “may” . 
Therefore, the Minister, to be on safes: 
ground, he has now moved an amend­
ment that the word “shall”  may be 
replaced by the word “may” to remove 
an difficulty that may arise. It is a 
question of law. I am guided by the 
proceedings. It is for the House to 
accept it or not

The question is.
Page 3, lines 40 and 41—
For “shall stand transferred from 
Bokaro Steel C ity  in th e  State of 
Bihar to Bhilai in the State of 
Madhya Pradesh.”

substitute—
"may remain at Bokaro Steel City 
or be transferred to Ranchi.” (44)

The motion was adopted

SHRI DHIRENDRANATH BASU: 
The factory is in Bokaro; everything 
is in Bokaro. But the office will be in 
Ranchi How will the work be done?

MR. SPEAKER: 1 am not deciding; 
the House is deciding.

SHRI A K. ROY- The opinion of 
the House must be taken on my 
amendment also
13.00 hr*.

MR. SPEAKER: Now we come to 
Mr. Roy’s amendment...

SHRI C. M. STEPHEN (Idukld): 
When this amendment has been 
accepted, that cannot comp u p ... .

PROF. P. G. MAVALANKAR 
(Gandhinagar): The earlier one hav­
ing been accepted, this automatically 
falls through. '
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MB. SPEAKER: Mr. A. K. Roy's 
amendment is: Page 3, for lines 38 to 
41, substitute—

“ (2) Notwithstanding anything 
contained in the Companies Act, as 
from the appointed day, the regis­
tered office of the Bharat Refrac­
tories Limited shall remain in 
Bokaro Steel city in the State of 
Bihar.’*

This is in conflict with the earlier 
t>ne. It cannot be accepted. Once 
the House has accepted the earlier 
one, this is over-ruled. Now, we go 
•to...

SHRI SUSHIL KUMAR DHARA 
{Tamluk): I want to know whether 
we will have lunch-break today.

MR. SPEAKER: No lunch-break.

PROF. P. G. MAVALANKAR: 
There was to bt* no lunch-break be­
cause the Demands for Grants were to 
T>e discussed. Now, the discussion on 
Demands for Grants has not yet come 
u p ...

MR. SPEAKER: We have already 
dispensed with the lunch-break. Now, 
I shall put clause 6, as amended, to 
the vote of the House. The question
is:

"That Clause 0, as amended, stand 
part of the Bill.”

The motion was adopted.

Clause 6, as amended, was added to 
the Bill.

MR. SPEAKER: There are no
amendments to Clauses 7, 8, 9, 10 and 
11. I shall put them all together to 
the vote of the House. The question 
is: - *»tq

“That Clauses 7 to 11 stand part of 
the? Bill.”

The motion was adopted. 

Clauses 7 to 11 were added to the Bill.

Clause 12 was added to the Bill.

Clause 13 was added to the Bill.

Clauses 14 to 17 were added to the 
Bill.

Clause IS—  (Compensation for 
transfer not payable)

SHRI A. K. ROY: I beg to move:
Page 6, line 33,—
Omit “or other employee” (18)

SHRI BIJU PATNAIK: I oppose
that, Sir.

SHRI A. K. ROY: Based on the
uncharitable record of the Janta 
Government and the Congress Govern­
ment, both being anti-working class, 
I oppose it, because that will give a 
handle to the Government and that 
may be mis-used by the Executive in 
transferring the employees whom 
they do not want. So, to safeguard 
the interests of the workmen and the 
employees and so as not to give a free 
handle to this anti-working-class 
Government to deal with the emp­
loyees as they like and transfer them 
as they like1, I oppose this and I say 
that the term ‘other employees’ should 
be omitted and they may transfer or 
send Officers anywhere they like.

SHRI BIJU PATNAIK: I can
assure the Hon. Member there js no 
such intention. Since this is going to 
be under -one authority, there will be 
units and inter-changeability will be 
automatic, it should not attract any 
undue attention. 1 can assure the 
Hon. Member there will be no question 
of any vindictive action in this matter.

In view of what I ha ye said, I hope 
he will withdraw his Amendment.

MR. SPEAKER: Are you withdraw­
ing it?

SHRI A. K. ROY: In view of the 
assurance given on the Floor of the 
HouBe, 1 withdraw my Amendment.
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The Amendment No. 18 was, by leave, 
Withdrawn.

MR. SPEAKER: The question is:

Clouse 18 was added to the Bill.

The motion was adapted.

Clause 18 uas added to the Bill. 
Clause 19— (Provident Fund)

MR SPEAKER: Mr. Patnaik, are 
you moving your amendments?

SHRI BIJU PATNAIK: I am not 
moving them.

MR. SPEAKER: The question is:

“That clause 19 stand part of the 
BUI.”

The motion was adopted.

Clause 19 was added to the BilL

Clause 20— (Gratuity, welfare and 
other funds)

SHRI BUU PATNAIK. I am not 
moving my amendments.

MR. SPEAKER: The question is: 

“That clause 20 stand part of the Bill". 
The motion wag adopted 

Clause 20 was added to the BilL
Clause 21— (Provisions with respect to 
income tax and Surtax)

MR. SPEAKER: Are you moving 
your amendments, Mr. Patnaik? Mr. 
Yadav is not here; so the question of 
his amendment does not arise

SHRI BUU PATNAIK: I beg to 
move:

Page 7, line 37—

before “the undertaking" insert 
“oT  (S)

MB. SPBAKE&: There are two 
amendmsbts of yours, Noe. 8 and 32.

SHRI BIJU PATNAIK: I am not 
moving Amendment No. 32; I am 
moving only No 3.

MR. SPEAKER: The question is:

Page 7, line 37—

before “the undertaking*’ insert 
“o f ’ (8)

The motion was adopted.

MR. SPEAKER: The question is:

“That clause 21, as amended* 
stand part of the Bill".

The motion was adopted.

Clause 21, as amended, was added to 
the Bill.

Clause 22 to 20 were added to the Bill.

CUwae 27— (Power to amend memo- 
rundum and articles of association)

Amendment made:
Page 9, line 29,—

omit “such” . (4)

(Shri Biju Patnaik)

MR. SPEAER: The question is:

“That clause 27, as amended, 
stand part of the Bill” .

The motion was adopted.

Clause 27, as amended, was added to  
the Bill.

The First Schedule and the Second 
Schedule were added to the Bill

Clause 1— (Short title and commence­
ment)

Amendment made:

Page 1, line 6,— 
for “ 1977** substitute *1978* (2) 

(Shri Biju Patnaik)
MR. SPEAKER: The question is:
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“That clause 1, as amended, stand 
part of the Bill".

The motion was adopted.
' Clause 1, os amended, was added to 

the Bill
Enacting Formal*

Amendment made:

Page 1, line 1,— 
for "Twenty-eight ’substitute— 

“Twenty-ninth” (1)
(Shri Biju Patnaik)

MR SPEAKER: The question is:
“That the Enacting Formula, as 

amended, stand part of the Bill.**

The motion was adopted.
The Enacting Formula, as amended, 

was added to the Bill

The Title was added to the Bill
SHRI BIJU PATNAIK: I beg to

move:
“That the Bill, as amended, be 

passed."
MR. SPEAKER: Motion moved: 

“That the Bill, as amended, be 
passed.”
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SHRI BUU PATNAIK: I have al­
ready made my observations on this 
subject in detail and I am sure it will 
satisfy Panditji.

MR. SPEAKER: The question is:
“That the Bill, as amended, be

passed.”
The motion was adopted.

PROF. P. G. MAVALANKAR: Shri 
Biju Patnaik has passed.

SHRI BIJU PATNAIK: Yes, S
have passed.

13.18 hrs.
PORT LAWS (AMENDMENT) BILL

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SHRI CHAND RAM): I beg ter
move:

“That the Bill further to amend 
the Indian Ports Act, 1908 and the 
Major Port Trusts Act, 1963, as 
passed by Rajya Sabha, be taken 
into consideration.”
While moving this Bill for consi­

deration, I may say a few words 
There are ten major ports in th*. 
country and New Tuticorin is the 
last Port to join the ranks of the 
major ports. The Chief Minister o f  
the Tamil Nadu government has even 
written to us that the old Tuticorin 
port should be taken over by the 
Central Government end merged into- 
the new Tuticorin port. In pursu­
ance of that we are now bringing in 
this BiU and we are making an ex­
press provision so that the two ports 
can be merged.

Also we are seeing some contin­
gency tn future and to meat that


